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In the Central 'Adminiatrgtivo' Tribu
= ~ .~ Principal Bench, New Delhi

Regn, Nos,:1, oa.ze11/92/
2, cA-2573/92

1. Shri Satyanarayan Yadav; Appueaht_.j;;s
2, Shri Raj Kumar Rai . . ¢ %

Uersu§ S
Union oF-India P g Responduﬁta

For the Applicants vees Shri KoL, Shatd

For the Respondents eese Shri Majoj Chatf:

Advocate

CORAM: Hon'ble Mr, J,P, Sharma, Memher (3ud1 ) i i f¢;
Hon'ble Mr, N,K, Verma, Adminlstrative Member,

7. To be referred to the Reporters or not?

(Judgement of the %ench by Hon'ble Mr, 2.P,
Sharma, Member

In both the shove noted applications, the grievance

of the applicants is-covmon that the respondents have

dispensed with their services as casyal labourer uhile

.:,

retaining their juniors in service, In both the appliciL

tions, the app11Cants oraye? for the grant of the relilf

for a direction to the Tespondents to appoint them on

regular basis against Groﬁp 'D' posts uith all consen

bunafits, with payment of salary and aIIQUances on t,n

bas:ls in the scale of Rs,750-940, The not ie‘_is vere i

to the respondents uhp contested the applibations¢

*

The stand of the respondents is that thg appltg

are daily—paid workers and hazve not aervod f.r_th

--~,:»

numbor of days to be entitied to be regularig.d
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I However, during the course of ﬁc;ri
counsel for the respondents, Shri Ma\n:"‘o_{j‘_

argued that the applicants have sinc.?bao}t con#

re-enganenent in terms of the interim;diréﬁion,tigq.d by -
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" The 1sarned

the Tribunal in the order dated 1.10,199
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counsel for the applicant, housvor'. br.ayﬁ«i?or filing an
, - ! !

aff idavit to that effect, Or, S,K. Sinha, Directer, IARI, ?

Pusa Institute, New Delhi (Respondent No,2), has Filed the

af fFidavit in which it is deposed that bothf’che\-applic:ants,

Shri Satya Narayan Yatav and Shri Raj Kumar "ai, hzve been

approved for engajenent in the event of any vacancy arising,

A senicrity list of daily-naid lsbourers who have comnleted

240 days' service, is also being maintainl‘d. ~In vieuw 'oF \

that-

the above facts and circumstances, the relief/could have

been alloued to the applicants, st ands grahtad by;the

respond‘mts and that was the relisf uhidh Uas also prayed

by the applicants, Both the apolicatiuna;have, t.herufora.'

become infructuous and are dismissed, 2, t”“ j" "j
3 A ame M-lew» &qk‘m}/wlqa. ot
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(N.K. Varma)
Member(A)
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